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WRI T PETITION (CRL.) NO(s). 13 OF 2008

MOHAMVED | SHAQ Petitioner(s)
VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

Date: 29/08/2008 This Petition was called on for hearing today.

For Petitioner(s) Mohd. | r shad Hani f, Adv.
M. M. Israr Hanif, Adv.

For Respondent (s) M. Mishtaq Ahmad, Adv.
M. Masood Al am Adv.
Ms.D. Bharathi Reddy , Adv
M's. N. Annapoor ani, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Sufficient time has been granted. Hence no further tinme can be granted by
this Court for filing Counter Affidavit.
O fice has to take appropriate steps, as per rule.

(S. G Shah)
Regi strar



